(Open court)

ENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH, ALLAHABAD,

Allahabad this the 8th day of September 2000.

CORAM & ~uw.
Hon'ble Mr., Rafig Uddin, Member=J.

Qrginal applicatin No. 16 of 1998.

Laxaman Prashad S/o Sri Pnacham Lal
R/o vill., Baniapur, Bosts= Lamahi

via Sarnath, Distt. Varanasi.

ececssn .Applicant °

Counsel for the applicant:~ Sri Anand Kumar

Sri C.P, Guptae.
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1. Union of India through Post Master Ceneral
Allahabade.

2. Sr. Superintendent of Post Offices,

Fast Division, Varanasi.

es o e0seecRaspondents,

_counsle for the respondents :—- Sri 5.C. Tripathi,
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(By Hon'ble Mr, Rafiq Uddin, J.M.)

It is an admitted case that the applicant
was engaged as Dallg Raited Mazdoorjabout 143 days
during the period of April 1993 till July 1594 by

the respondent No. 2,
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‘e The applicant claims that he was initialy engaged
. as cleaner in Mail Hbter Service against clear
vacancy on 06,07.92 and he worked up to March 1994,
Further his services came to anf end because one
sri Ram Pratap Singh/waa previously worked as
cleanerqéggkhis services were termineted awd was
reinsteted in terms of order of this Tribunal,
< Tthe applicant farther claimeg that he was engaged
WeSeke 27403.,95 vice one 3ri Laldi Prashad and he
worked £or about more than one year and thereafter

he was not alilowed to worke.

Ze It is also admitted’by the resgpondents that
applicant was engaged as daily rated Mazdoor during
the aforesaid period. The applicant now claims that
some £fresh persons namely Rajesh rrashad and Arun
Kumar have been engéged on the post 0f clecaner by

the respondanthﬁa. 2 and the action of the respondent
is discréminatory hence he has filed this C.A for

direction to the respondents to re=—engage the

> applicant either on the post of cleaner or any other
iy; : class IV post.
3. I have heard Sri C.P.Gupta, learned counsel

for the applicant anﬂ Sri S.C. Tripathi,learned

counsle for the respondents.

4, It is an admitted fact that the apgiégant
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has been engaged against clear vacancy Lad he was
e yedy

m&z&%y engaged as daily rated Mazdoor on casual
)

basis. However, considering the fact that the

applicant has been ebgaged by the respondent No.2

|
as Cleaner frequently as and when the work is available
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It is desirable that the preference should be given

to the applicant as ahd when any vacancy of Cleaner

3 or any class IV post ariseSwithin the administrative
control of respandeni No.2. It is also not proper

that some fresh cand#dates should be recruited,
Therefore, this O.Afis dispossed of with the
direction to the re%pondent No. 2 to re=engage the
;F‘ applicant as and w%gn any #acancy ariseq in
future and ﬁo pers#ns junior to the applicant
should be recruiteé till the serviees of the

apprlicant is available.

Thsre will be no order as to costs.
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